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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW DELHI ‘

\v/

0.A. No.  1499/90 190 ?
T.A. No. | ' l

DATE OF DECISION_16.11.90

‘Shri Raj Kishore Kapoor | PeRKBREr Applicant

Shri S.K.Bisaria,

Advocate for the Pexagsrsy) Applicant

_ Versus '
Union of India & others Respondenta

Shri P.H.Ramchandani, Ssnior Advocate for the Respondent(s)

The Hon'ble Mr. P +K+-KARTHA, VICE CHAIRMAN(J)

The Hon’ble Mr.  D+K+CHAKRAVORTY, MEMBER(A)

¥

Whether Reporters of local papers may be allowed to see the Judgement ? '944
To be referred to the Reporter or not ? v ' :

I

2

3. Whether their Lordships wish to see the fair copy of the Judgement ? { e
4, Whether it needs to be circulated to other Benches of the Tribunal ?-

JUDGEMENT | L
( Judgement of t he Banch delivered by ’

Hon'bls Mr. D.K.Chakravorty, Member(A) )
Heard the lsarned counssl of both parties,

2, \Us feel that this application could be dispossd of

at the admission stags itself and ws proceed to do so.

The grisvance of the applicant, who retirsed from the

service of Central Govsrnment, is that the respondents

have not taken into account the sarvices: renderad Dy

him with the State Government of Uttar Pradesh as qualifying

sarvice whils computing his psnsion.

3, Shri P.H.Ramchandani, S.niii‘jgor%i’l%:f;zgﬂgwwy'y?%
the respondents states on instructions thaﬁAEharo.haa 2
been soms agresmant betwssn t he Central Governman§ and
tha'State Govsrnment to provids proportionate pansion
on reciprocal basis @g,rcckogbguch sarvice rendered
with the State Eovernm:;t as hualifying service for the

purpdse of pension.&lthough it has no prospectivs



operation. He further submits that in the case. of

the present applicant, the respondents have prdcoedoﬁ

to give him the benefit of adding the service rendered -
by him uith the Stata Government of Uttar Pradesh

a3 qualifying ssrvice for the purposs of pansion and
that this will be done within a period of thrss

months,

4 In view of the above statement, the learned
counssl of the &pplicant states t hat nothing survivss
in this application. The application is disposed
of accordinaly. The respondants shall take necsssary
steps to refix his pension in accordance with the
statemsnt made by the learned counsel of £hc
respondents within a period of thres months from the
dats of receipt of this order.

There will be no order as to costs.
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( D«K.CRAKRAVORTY) ( P.K.KARTHA)
MEMBER VICE CHAIRMAN




